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BKATA BARUA): I beg to lay on the 
Mle—

1} A copy of the Annual Report 
(Hindi and  English versions) 
lor the year  1074-78  on  the 
working and administration of 
the Companies Act, 1986, under 
section 638  of the said  Act. 
[Placed in Library.  See No.
LT-10569/76].

(2) A copy each of the following 
Draft Notifications (Hindi and 
English versions) to be issued 
under sub-section (1) of sec­
tion 620 of the Companies Act, 
1956, under sub-section (2) of 
section 620 of the said Act —

(1) Notification No. 15/8/73-IGC 
regarding non-application of 
sections 255, 256 and 257  of 
the Companies Act, 1956 to 
certain  Government  Com­
panies.

(ii) Notification No 15/36/75-IGC 
regarding  certain relaxation 
in application of the provi­
sions of  sub section  (4)  of 
section 210 of the Companies 
Act, 1956 to the Coal Mines 
Authority Limited, Calcutta, 
a Government Company,  for 
the  financial  year  ending 
on the 31st October, 1975. 
TPlaced in Library.  See No. 
LT-10570/76].

(3# A copy of the  Machine  Tool 
Companies  Amalgamation

Older, 1976 (Hindi and English 
versions) published in Notifica­
tion  No  G.SR.  237(E)  in 
Gazette of India dated the 18th 
March, 1976, under sub-section
(5) of section 396 of the Com­
panies Act, 1956.  [Placed in 
Library. See No LT-10571/76].

12.1J bn,

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL:  Sir, I
have to report the following messages 
received from the Secretary-General' 
of Rajya Sabha;—

(i) “In accordance with the pro­
visions of sub-rule (6) of rule- 
186 of the Rules of Procedure- 
«nd Conduct  of Business in 
the Rajya Sabha, I am direc­
ted  to return  herewith the 
Appropriation  (Railways) 
No. 2 Bill, 1976, which  was 
passed by the Lok Sabha at 
its sitting held on the 23rd 
March, 1976, and transmitted 
to  the Rajya Sabha for its 
commendations  to make to 
that this House has no re­
commendations  to  make to* 
the Lok Sabha in regard to 
the said Bill ”

(11) “In accordancc with the pro­
visions  of sub-rule (6) of 
rule 186 of the Rules of Pro­
cedure and Conduct of Busi­
ness in the Rajya Sabha, I am* 
directed  to return herewith 
the  Appropriation  (Rail­
ways) No 3 Bill. 1976, which 
was passed bv the Lok Sabha 
at its sitting held on the 23rd 
Marc’i, 1976 and transmitted 
to the Rajya  Sabha for its 
recommendations and to state 
that this House has no recom- 
mentions to make to the Lok 
Sabha in regard to the said 
Bill”

12 02 hrs

PUBLIC ACCOUNTS  COMMITTEE 

Two Hundred and  Fourth  Report

SHRI H N MUKERJEE  (Calcutta- 
North-East)  I beg to present the Two 
Hundred  and Fourth Report of the 
Public Accounts Committee on para­
graph 10 of the Report of the Comp*, 
troller and Auditor General of India 
for the year 1973-74, Union Govern-
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Reports & JUimttes 

[Shri H. N. Mukerjee]

ment (Posts and  Telegraphs) relating 
fo Êpan&on of SWnagar  Telephone
Exchange.
k

fe.Z hrs.

(COMMITTEE ON THE WELFARE OF 
.SCHEDULED CASTES AND SCHEDU­

LED TRIBES

Reports and Mnrox&s

. SHRI  D.  BASUMATARI  (Kokra- 
jhar); I beg to lay on  the Table the 
following Reports ana Minutes of the 
Committee on the Welfare of Sche­
duled Castes and Scheduled Tribes- —

(1) Report of the Committee on its 
visit  to  the  Headquailers 
Office of ihe Punjab National 
Bank, Parliamenl Street, New 
Delhi m September, 1975.

(2) Report of Study Tour of Study
Group j of the Committee on
its % .sit to Bhooal  Jabalpur. 
Varanasi, Lucknow and Hard- 
war m December, 1975.

(3) Report of Study Tour of Study 
Group II of the Commit‘ee on 
its visit to Bombay, Aurarp.i 
bad and Manipal m December, 
1975.

(4) Report of Study Tour of Siudv
Group I of the Committee on
its viŝ to Badli and Rmghu 
villages of the Union Territory 
of Delhi and Industrial Train­
ing Institute, Pusa, New Delhi 
in February, 1976.

C5) Report of Study Tour of Study 
Group II of the Committee on 
its  visit to  Chandpur  and 
Chatesar villages of the Union 
Territory of Delhi and Indus­
trial  Training  Institute, 
Curzon Road and  Arab-ki- 
Sarai in February, 1976.

(6) Report of the Committee on its 
visit to certain DDA Colonies 
and a Girls' Hostel  in  *he

♦Moved with the recommendation of

SB' 1979 . Bitxea River Board  * zA8 
Sill

tysion Territory of Delhi. tK 
March, 1976. j

(7) Minutes of the First to For̂y- 
third.  Forty-ninth,  Forty- 
fourth and Fifty-fifth  sittings 
of the Committee.  v

12.03 hrs.

BETWA RIVER BOARD BILL

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH); I beg to move*-

“That Ihe Bill to provide for the 
establishment ot a Board  for  the 
creation of a reservoii at Rajghat by 
constiuction, on behalf of the Gov­
ernments oi Madhya  Pradesh  and 
Uttar Pradesh, of a dam on  the 
Betwa river at Rajghat and lor the 
legulation of such reseivoir, be taken 
into consideration.”

As the Hon’b'e Members aic, per­
haps await* the River  Betwa is  a 
major inbutory ot the Yamuna flow­
ing through the States  ot  Aladhya 
Pradesh  and  Uttar  Pradesh.  The 
Betwa Canal system  together  with 
Panchha wen was constructed m 1885 
the Dhukwan dam constructed m U09, 
the Matutila dam constructed m T>58 
and these together with a few o her 
small schemes utilise less than l/.'ird 
of the total water res'iuices of the 
Betwa.

The Bundelkhand region of Uttar 
Piadesh and the districts  of  Guna, 
Shivpuri and Datia of Maoh\a Pra­
desh bordering the Bundelkhand re­
gion. are drought-stricken areas.  The 
existing storages provide meagre irri­
gation facilities lo these areas and are 
unable to supply water to large poc­
kets in this region.

The Rajghat site on the Betwa on 
the Border of U.P. and M.P., provides

President


